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Title : The Minister of Civil Aviation made a statement correcting the reply given on 28.03.2012 to Starred Question No. 217
by Shri Asaduddin Owaisi and Shri Nama Nageswara Rao, MPs regarding Aircraft under EU Emission Trading.

THE MINISTER OF CIVIL AVIATION (SHRI AJIT SINGH): Sir, I beg to lay on the Table of the House a statement (Hindi
version only) correcting the reply given on 28.03.2012 to Starred Question No. 217 regarding Aircraft under EU Emission
Trading.
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SHRI ASADUDDIN OWAISI (HYDERABAD): Sir, I would like to ask the hon. Minister that in relation to EU ETS, China in
February has barred its airlines from participating in the scheme and suspended the purchase of nearly 14 billion worth of
planes from European airlines. In our Indian market, Airbus has 73 per cent share. It has orders of 250 planes. Your own
Minister in the Cabinet, Environment Minister has called this EU decision a deal breaker and unacceptable. My pointed
question to the hon. Minister, through you, is that EU has started a trade war. Will the Civil Aviation Minister stop European
airlines flying over India and let them go over Indian Ocean and the Bay of Bengal? What is the Civil Aviation Ministry's
position in the ongoing talks in ICAOQ?

SHRI AJIT SINGH: This thing is being discussed at the ICAO and India has taken the lead to discussing this with
many leading aviation countries on how to deal with this European Trade Emission law. We have instructed our
airlines not to give any data to the European Union about their requirements for tags, emission and all that.






